CENTRAL ADMIN ISTRAT IVE TRIBUNAL
- BANGALORE BENCH

Second Floor, :
Commercial Complex,
Ihdiranagar, ,

BANGALCRE- 560 @33,

Contempt Petition No.66 of 1994 Dated: 16JAN ?995

APPLICATION NO: A79 of 1994

 APPLICANTS ;-
v/s.

Mr.D.B.Mariswaﬁy,Mysore.

RESPENDENTS:-fnri'K.Raj Shukla,General Manager,Southern Railway,

Madras.
Te

l. Sri.K.V.Shamanna,Advocate.
" No.1465,Fourteenth Main,
West of Chord Road,
Mahalakshmipuram, -
Bangalore-560 086.

2. BPri.K.Raj &hukla,
General Manager,
Southern Railway, .
Park Town,Madras-600 0QO0¢.

3. Sri.A.N;Venugopala Ggwda.
' Advocate,No.8/2,Upstairs,
R.V.Road, Bangalore-560004.

o
t

Subject;—r%Forwarding-nf*ctpies“of the Order-
- Central Administrative Tribunal,Ba

passed by'the
ngalara,

_Please find enclesed herewith g coPy of the ORDER/ |

STAY ORDER/INTERIM ORDER/ Passed by ¢this Tribunal in the -above

mentioned application(s) on Sixth January, 1995.
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CENTRAL ADMINISTRATIVE TRIBUNLL
BANGALCRE BENCH: s BANGALORE

i
'

CCNTZMET FETITICN NO.66/94

+ FRIDAY, THE SIXTH DAY CF JANUARY, 1994

SHRI V.RAMAKRISHNAN. e+ JuINBER (A)
SHRI A.N.VUJJANARADHYA. .« JiZRBER (J)
D.B.lMariswany,

S/o: Late Shri Byraiah,

aged about 57 yzars,

Assistant Encineer/Construction,

Southern Railwey,

MYSORE. .« sComplainent

BY AdVocate Shri K.V.Shananna.

versus

Shri K.Raj Shukle,

Gengral Manager,

Southern Railway,

MADRAS . .« s.Respondent

BY Advocate Shri A.N.Venugopal Gowaa.

SR

e
it

R
SHRI VRANMAKRISHNAN, MEIBBR (&)
We have heard Shri K.v.Shamenna for the complainant
and Shri A,N.Vemugopal Gowda for the alleged contemners.

We have perused the objecticn statement of the respondent

. frocm where it is clear that the Enquiry Officer heas

ompletad his enquiry and submittad his repcrt and the
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sam°|hds been furnished to the oompldlnant. We are

1nforme0 tnut thls report furnished to th$ complainant
on 22.12.1994. Shri Shemanna states that‘tne conp—

lolnant has filed hlS reply to the enqulry rehort on

|

28, 12.1994. Shri Venugopal Gowda assures|us that if
such is the position,. the Disciplinary Authorlty will

ensure tngt ‘the proceedings &are completba’befora the
end of January, 1995. Be &lso states tha£ there hes
been a deley in complying with the direcc%ons of this

=]

| : ,
ribunal, for which the alleued-contenbers have expressed

L

he L aprolooy and prays thet the conbergp proce°dings

r'.

may be dropped.
| !
| - | A
2. In view of the positicn és abroucht out above,
we Giresct that the Disciplinery Authority should tekes
i .

& finel Gecision on the matter &nd cbmmun1Cot= the same

to the cbnplainant before 31st Jahuary, 1995:: with the
, .

abowe direction, tne contempt p°tlt10n 1; QlSyO“eQ of

and the alleged contonmerc are dlschdrced.' Wwe., however,

meke it clesr that in case the ?resent direction is not

.comﬂlied'with by the respondent'before 3ﬂ.1.l995, the

comglalnant will be at llberty to oppr0ccn this Tribunel,

\
A CODPY of this on&ar may be forwerded to the Genercl

Ma anac cer, Southern. RGllV vs, Perk Town, M§dras-6QO 003.
. | : )
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GENTRAL ADMIN ISTRAT IVE TRIBUNAL
- BANGALORE BENCH

Second Floor, .
Commercial Complex,
Indiranagar, .
BANGALCORE~ 560 33,
Dated: 6FEB ?995
| . 61 of 1995 in C.P.No.66/94.
Miscellaneous APPLICA,TICN NO: '_61 of il ,
APPLICANTS s~ $ri.D.B.Marisuamy,Mysore,
V/s. | '
RES PONDENTS ;- Mr.K.Rajshuklz,General Manager,Southern
Rzjilusys,Madres, k

Te |
| 1 Sri;&.N.Venugopala Gowds,Advocate,

i Raod
‘No.8/2, First Floor,R.V, .
Bangslore-560 004,

2. Sri.K,V.Shzmanna,hdvocate,

) No.1465, Fourteenth Main,
West of Chord Rozd,Mzhalak-
shmipuram,Bangzlore-560 086.

Subject;—~~50fhérding-df cepies of the Order- Passed by the
Central Administrative Tribunal;Bangalareb_ '
: ——XXwm _ _
Please find enclésed herewith a ‘copy of the ORDER/

STAY ORDER/DQTERIM ORDER/ Passed b)' this Tribunal in the above.
mentioned application(s) on 01-02-1995,
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'@ Inthe Central Administrative Tribunal
Bangalore Bench
Bangalore
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CENTRAL ADMIN ISTRAT IVE_TRIBUNAL
BANGALORE BENGH

Second'Floor;

Commercial Complex,
Indiranagar, . '
- BANGALORE- 560633,

D.a‘t ed :2 8 FEB 1995 _

APPLICATIN NOA79 of 1994,

APPLB:ANTS:..srifD.B.marisuamy,ﬂysore-
vs. | ,

RESPNDENTS :~ §yr3,K,Rajshukla,Genersl Mansger,

Southern Railuway,Madres and others,

Te

1. Sri.K,V.Shamanns,kdvocate,
No.1485, Fourteenth Mein ,
West of Chord Road, :
Mahalekshmipuram,Bangzlore-86

2. Sri.f.N.Venugopale Gouda,
- Advocate,No.8/2,Upstairs,
R.V.Road,Bangzlore-560004,

Suhject‘~ :anmmrd' Or
= Fer 1ng nf -cgpigs. of th “
Central Administrative Trgbungfr.

#sed herewith a cop

Passed by the
»Bangalara,

] y of the ORDER/
: assed by thig ibunal j
mentioned app{ication(s) on 15‘021193%' T T the above
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- B In the Central Administrative Tribunal
| - - Bangalore Bench |
. Bangalore
C.P.(CIV[L}pphcanon [N S— 66 ~.of 1994

Date

:Qs'gb.cA{}ﬁﬁ&&ﬁznrﬁ

thce Notes

Orders of Tribunal

VR(MA)/ANv(mMD)

15.,02,1995

We have heard Shri Shamanna tor the
complainant and Shri A.N. Venugopal tor the
respondent department. The direction of the
Tritunal in 0.A.N0.179/94 disposed of on
| 25.1.1994 was that the CGeneral Manager,
Southern Railway, should proceed and conclude

with the enquiry pending against the complain-
ant within a certain period. Shri Venugopal
now tells us that the proceedings against the |
c mplainant are ror imposition of major penal-
ty and that in terms of the relevant rules, |
only Railway Board is the compebémt discipli—~
nary authority., In view of the position
brought out now, the tact that the post of
General Manacer, Southern Railway, is vacant
at present is not materiel. Shri venugopal
prays ror extension of some time as the matter
has to be considered by the Railway Board

who are to pass appropriate orders,

-._,r.- e

After hearing both sides, we deem it
appropriate to extend time upto 31.3.1995.
keeping in view the tact that the complainant
is retzring in July, 1995,
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MEMBER (J) mEMBER (A) '

‘Central Admlmsuatwe Tribunal
Bangalore Bench

Bangalore



